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PARLIAMENT OF INDIA
Thursday, 10th May, 1951

The House met at Half-past Eight of
the Clock.

{MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

DiISPLACED PERSONS LEAVING INDIA AFTER
REHABILITATION

*4005. Shri Amolakh Chand: Will the
Minister of Rehabilitation be pleased
to state the number of displaced per-
sons who after rehabilitation in India
left India for Pakistan?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): No displaced
persons from West Pakistan have
gone back to Pakistan after receiving
rehabilitation benefits. About 1,700
East Pakistan displaced persons have.
however, gone back to East Pakistan
from Rehabilitation Centres in Orissa

and Manipur.

Shri Amolakh Chand: May I know
how much money has been spent by
the Government of India and by any
\State Governments on the displaced

ersons described above who have left

ndia for Pakistan?

Shri A. P. Jain: I believe the hon.
Member has Orissa and Manipur in

mind?
Shri Amolakh Chand: Yes, please.

Shri A, P. Jain: It is not possible
for me to give those flgures because
various amounts of loans were advanc-
ed to various persons and the collec-
tion of those figures will require a
great amount of labour which wi
perhaps not be commensurate wit
the purpose that is likely to be served.

Shri Amolakh Chand: Has the atten-
tion of the hon. Minister been drawn
to a news item published today that

83 P.S.D.

many Hindu families who had mi-
grated to India are returning to Sind
in large numbers?

Shri A. P. Jaim: Generally I don't
get time in the morning to sce the
papers because 1 have visitors before
1 come here. 1 don’t know aboutl the
mews {tem, but we are receiving a
number of applications from Hindus
who want to return to Pakistan.

Pandit Munishwar Datt Upadhyay:
May I know the number of Indians
who came back to India as they did

mot find rehabilitation facilities ib.
Pakistan?

Shri A. P. Jaim: 1 am unable to
understand that question because

Pakistan is not there to give rehabili-
tation to the Hindus but perhaps in
drive them out—that is the policy of
Pakistan.

MANDI SALT WORKS

*4006. Shri Sidhva: (a) Will the
Minister of Works, Production and
Supply be pleased 1o state whether
any expert has been appointed to
report on the Mandi Salt Works?

(b) It so, what is the name of the
expert, the terms of reference and the
terms under which he was appointed?

(c) Has :is report been received and
if so, what are the main recommenda-
tions?

(d) What will be the total capacity
of rock salt to be mroduced under the
proposed scheme?

(e) What will be tuce realization in
value?

(f) What wili be the capital required
to Impiement the scbeme and what
will be the proﬁtf.'

The Deputy Minister of Works, Pro-
duction asd Suppiy (Shri Buragohain):
(a) Yes. :

(b) The experts  were Mr. P. A,
Stoffel, - technicdl  representative  of
Messrs.  Eacher "Wyss and Company
Limited of Zurich (Swilezeriand)., who
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were engaged as consultants by Gov-
ernment, and Mr. Leschanowsky, an
expert of the Austrian Governemnt
Salt Mines, who was engaged direct
by the Swiss firm themselves for this
purpos>. The terins of reference were
(o report on:

(1) The best method of exploit-
ing the existing salt deposits;

(2) General layout and plans for
a suitable plant;

(3) A.detailed study of the econo-
mics of the proposed plant
and comparative cost of pro-
duction by other processes;

(4) Transport and power require-
ments;

“5) Labour and other miscelianeous
matters.

The terms of appointment were pay-
‘ment of a fee of Rs. 12,000 plug all
personal and travelling expenses in-
‘curred in connection with the survey.
In case an order for erection of plant
is placed with this firm, the sum of
'Rs. 12.000 will be deducted from the
‘total contract value.

{c) The report was rcceived a few
days ago. A statement showing the
main recommendations is laid on the
Table of the House. [See Appendix
XXIV. annexure No, 37.]

(d) 66,000 tons per annum.

(e) About 36 lakhs of rupees per
annum.

(f) According to the report, the re-
quired investment is about 88 lakhs of
rupees and the estimated profit will
be Rs. 15 lakhs per annum.

Shri Sidhva: May I know whether
Government have considered the re-
commendations contained in the report
and. if so, with what results, Sir?

Shri Buragohain: I have already
'stated that the report was received
wonly a few days ago—and it is a
‘voluminous report.

Shri Sidhva: In thre event of this
‘scheme being taken up, will this firm
which has made a report be entitled
1o any profit? What are the terms?

Shri Buracohain: No, they will not
be entitled to any profits as far as |
have been able to find out. But they
will be given a fee of Rs. (2,000 plus
all narcanal and travelling expenses
incurred., and in case of an order of
erection of olant, (not of purchase
but of erection of plant only), being
placed with this firm the sum of
Rs. 12.000 which is now being given
as fees will be deducted from the
total comtract value.
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Shri Sidhva: The statement laid on
the Table says, “In the interest of
public health, the salt may, if neces-
sary, be iodised.” May I know whether
the capital cost of Rs. 88 lakhs will
include the cost of the iodisation
plant also or it will be separate?

Shri Buragohain: The question of
iodisation is a very small part of the
work. It has been found that people
in that locality have been suffering
from goitre; that is why the experts
have suggested that if the salt is made
available for human consumption it
should be iodised.

Shri Hussain Imam: May I know
whether the proposal is for the supply
to the indigenous population, of rock
salt ar brine salt?

Shri Buragohain: At present the
method adopted is of mining or quar-
rying and this is not considered to be
satisfactory. The proposal is that salt
should be manufactured by evapora-
tion of brine by thermo-compression
and this particular firm is supposed
to be an expert in this process of
thermo-compression.

Shri Sidhva: If this firm gets the
order for construction, may I know
whether there is in the agreement a
proviso that Indians will also be
trained?

Shri Buragohain: So far as I am
aware there is no such condition.

CULTURED PEARLS

*4007. Shri S. N. Das: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of cultured pearls
imported during the year 1948-49,
1949-50 and 1950-51; and

(b) how much of these were re-
exported during the period?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) The infor-
mation required by the hon. Member
is not available as import of cultured
pearls is not recorded separately in
the Sea-Borne Trade Returns. The
total value of imports of pearls both
real or cultured made in the three
years is given below:

1948-49 Rs. 37.26.000.
1949-50 Rs. 31.72,000.
1950-51 Rs. 56,23,000

(b) Separate figures for re-exports
of pearls are not available.

Shri 8. N. Das: May I know whether
these pearls are imported for any
industrial purposes?
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Shri Mahtab: So far as I know these
pearls, both cultured and real, are
brought into India and made into
necklaces and then exported.

Shri 8. N. Das: May I know in what
forms are these pearls re-exported?

Shri Mahtab: The hon. Member
will be interested to know that during
January-June, 1949, cultured pearls
fo the tune of about Rs. 1 laklr were
imported from Japan. They were
drilled and made in the form of neck-
laces and re-exported to the Dollar
area.

Shri Amolakh Chand: May I know
the countries from which cultured
pearls are imported?

Shri Mabtab: Japan.

ALLOTMENT OF CLOTH To NEPAL

*4008. Shri S. N. Das: (a) Will the
Minister of Commerce and Industry be
pleased to state what is the basis of
the present annual allotment of cloth
to Nepal?

(b) What was the basis previous to
the present fixation of quota?

(c) Is it a fact that while there is
acute scarcity of cloth on the border
districls of Bihar, the people of Nepal
on the other side are getting sufficient
cloth at a comparatively lower rate of
prices?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) The pre-
sent monthly clothr quota for Nepal
has been fixed on the basis of the
export quota for that territory from
July, 1948 to June, 1949.

(b) Up to June, 1949, half-yearly
quotas of cloth for export to Nepal
were fixed by the Government of India
out of the overall export quota ear-
marked for all permissible destinations.

(¢) For most of the year 1950 ex-
ports of cloth to all destinations were
permitted without any restrictions and
exports of cloth to Nepal were there-
fore substantially larger during this
period than what the country would
have been entitled to on the basis of
cloth distribution to States in India.
This might have caused the impression
as stated by the hon. Member as per
part (c) of the question. As, however,
there is no price control on export of
cloth, prices paid by consumers in
Nepal could not have been lower than
for internal consumption in India.

Shri 8. N. Das: Besides the quantity
of cloth allowed to Nepal, are the
mills allowed to export cloth to that
country out of their own quota?

. Shri Mahtab: Since November, 1950,
cloth is being distributed to Nepal.
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Nepal has been included in our internal
distribution system, that is to say a
quota has tyeen fixed and accordingly
that quota is being exported to Nepal.
There is no free export to Nepal now.

Shri 8. N. Das: Has the quota been
fixed on population basis or some
other basis?

Shri Mahtab: It is not on population
basis. According to population basis
the quota would be 3,720 bales, but
we are allowing only about 1,500 bales.

Shri Jhunjhunwala: What is the
quantity of cloth exported from Nepal
during 1950 to India?

Shri Mahtab: That must be smug-
gling; otherwise, there 1is no real
export from Nepal to India.

Shri Sarangdbar Das: May I know
it cloth that is exported to Nepal in-
cludes also printed clothr from Fyza-
bad district?

Shri Mahtab: That is a fact.

Shri Hussain Imam: What was the
total quantity of cloth exported to
Nepal last year?

Shri Mahtab: From July to October,
1950, as I have already said, there was
no quantitative limit. I can give you
the figures from 1946 to 1950.

Porind Qu tas in termns
«f standard bales

January to June, 1946 7,400 bales.
July to December, 1946 6.933 bales.
January to June, 1947 6,933 bales.
July to December, 1947 6,933 bales.
January to June, 1948 8,600 bales.
July to December, 1948 8,666 bales.
January to June, 1949 8,666 bales.
July to October, 1850 Exports with-

out_quantitative limit.

From the above figures, it would appear
that much larger quantities of cloth
have been exported to Nepal than are
necessary for that country, and the
presumption is that some portion of
the exported ¢loth must have been
smuggled into India.

Shri J. N. Hazarika: Are we to
understand that it is the Government
of India's responsibility to supply
cloth to Nepal also?

Shri Mahtab: It is not our responsi-
bility, but as a neighbouring country,
we have to export something to Nepal.

Shri 8. N. Sinha: In view of the
fact that a much larger quantity has
been exported to Nepal than the
actual demand. will Government take
up the matter with the Nepal Govern-
ment to re-import this cloth to Bihar
or any other province of India?
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Mr. Speaker: Order, order. He s
making a suggestion for action.

Shri Sidhva: In view of the an-
nouncement in today's papers that a
large quantity of cloth will be ex-
ported during the current year, may
1 know wbhether the consideration «f
the consumption in India has been
borne in 1nind and if so, to what
extent are the indigenous require-
ments maintained?

Shri Mahtah: We have flxed a
target for export and the announce-
ment which has been made today is
according to that target. The local
consumption has been fully taken into
consideration and the export will
begin after June.

Shri S. N. Das: Are Government
aware of any connection between the
nominees of the Nepal Government
and the nominees of the Bihar Govern-
ment as regards exports to Nepal?

Shri Mahtab: That has been brought
to our notice. As I have said, the
matter has been taken up since Novem-
ber, 1950. Now, exports to Nepal have
been restricted to the minimum,

DeviropMeaNT COMMITTEE ON INDUS-
TRIES

*4009. Shri S. N. Das: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the number of meetings of the
Development Committee on Industries
80 far held;

(b) the total expenditure so far in-
curred by Government on account of
the Committee; and

() the measures which the Commit-
tee has suggested for (i) reductior of
costs of production, (ii) future deve-
lopment of industries; and (iii) full
and efficient utilisation of installed
capacity?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) Two.

(b) Rs. 3.945.

(¢c) On the recommendation of the
Committee, Gecvernment have avpoint-
ed Panels to investigate and report
on these and other matters with refer-
ence to the Heavy Engincering, Light
Engineering, Pharmaceutical, Chemi-
cals. Ferrous Metals and Non-ferrous
Metals industries.

Shri S. N. Das: May I know whether
the Committee has suggested to the
Government not to proceed with the
labour legislations such as Labour
Relations B'll and Trade Relations Bill
on the ground that these legislations
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will retard the production in the
various industries?

Shri Mahtab: The Committee has
not made any such suggestion, but the
representatives of the industries and
the representatives of labour have
come to some agreed conclusions and
the Planning Commission has taken
up the matter and they are again
going to. meet to finalise their pro-
posals.

Shri S. N. Das: What are the sug-
gestions made by this Committee re-
garding regionalisation of these in-
dustries?

Shri Mahtab: They have not made
any suggestion with regard to that.

Dr. Deshmukh: Out of the mem-

bers of this Committee, how many are
M.Ps.?

Shri Mahtab: So far as I remember,
the only M.Ps. are Shri Harihar Nath
Shastri and Shri Khandubhai Desat
representing labour.

Shri Venkataraman: May 1 know
whether it is a fact that this Com-
mittee considered only the question
of retrenchment and no other relation-
ship between labour and management?

Shri Mahtab: No. They
all aspects of the relation between
labour and the industries, and they
have come to some agreed conclusions.
Their report has not yet been finalised
and as soon as it is finalised, I shall
inform the House of it.

considered

INDIANS IN MALAYA SPECIAL
CONSTABULARY

*4011. Dr. Ram Subhag Singh: (a)
Will the Prime Minister be pleased to
refer to the answer given to & supnle-
mentary to my Starred Question
No. 3138 on the 16th April, 1951 regard-
ing recruitment of Indians in Malayan
Police Force and state whether Indians
are recruited to the Special Constabu-
lary of Malaya?

(b) If so, what is the approximate
number of Indians in Malaya Special
Constabulary?

(c) Were they used to suppress the
insurgents over there?

(d) If so, has there been abny
casualty among them?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes, Sir.

(b) 1,408.
(c) Yes, Sir.

(d) Yes, Sir, there have been & fow
casualties.
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Dr. Ram Subhag Singh: May I know
whether any member of this Malayan
Constabulary has been prosecuted for
indiscipline?

Dr. Keskar: It is not possible for us
to keep track of the doings of the
members of the Malayan Constabulary,
even Indians. 1 would remind my hon.
friend that Indians who are recruited
in the Malayan Constabulary are re-
cruited from Indians in Malaya and
not in India.

INDO-SoviET TRADE PaACT

*4012. Shri Krishnanand Rail: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any attempt has been
made recently to negotiate an Indo-
Soviet Trade Pact between the Gov-
ernments of India and U.S.S.R.; and

(b) if sn, the result and outcome so
far?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) There
were some discussions for a general
Trade Pact in 1949.

(b) The discussions proved to be
inconclusive on the issue of prices.
But discussion for a deal for the
supply of Russian wheat against a
barter of certain Indian commodities
is going on.

Shri Krishnanand Rai: Is it a fact
that recently the Government of the
U.S.S.R. has intimated to the Govern-
ment of India that Russia is now in
a position to supoly many essential
commodities to India?

Shri Mahtab: As a matter of fact,
in 1949 the U.S.S.R. Government sent
us a list of commodities which they
can supply. Similarly, from our side
also a list went to them and some negn-
tiations started, but on the uuestion nf
prices the negotiations did not come
to any deflnite result. But now on
barter system negotiation is going on
to secure some Russian wheat.

The Prime Minister (Shri Jawahar-
1al Nehru): May I add to my col-
league’s answer? Not only are discus-
sions going on. but actually some
Russian ships with wheat have started
for India.

Shri Krishnanand Rai: May I know
whether any exchange ratio between
Indian and Russian currency exists at
present or the trade will be on barter

system?

Shri Mahtab: The exchange ques-
tion has been left free at the present
moment. and with regard to prices
this barter system has been arrived at
on mutual agreement.
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BoRDER Rars

*4013. Shri ). ishnanand Ral: (a
Will the Prime Minister be pleased ui
state in how .nany border raids and
clashes have Poiice and Army person-
nel of Pakistan taken part?

(b) Has any agreement been reached
or are any negotiation being carried
on at present with the Pakistan Gov-
ernment to stop such border raids and
scuffles in future?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) 63 during
}l;glpenod October, 1950 to March,

(b) Agreements were reached 1ia
1948 and 1949 for the prevention of
border raids on the East-West Punjab
border and on the East Bengal-West
Bengal/Assam/Tripura borders. The
procedure outiined in these Agree-
ments has also been extended to the
Rajasthan and Kutch borders. In
accordance with this procedure joiut
enquiries are held into the border
incidents by the Civil and Police
authorities of the adjoining States of
India and Pakistan.

Shrl Krishnanand Ral: May I know
what has been the human and material
mlsses" in these scuffles that have taken
place?

Dr. Keskar: I will not be able te
give the total losses, but they include
quite a number of sheep and goats, a
considerable quantity of jute, a few
bullock carts and a few heads of
cattle.

Shri Krishnanand Rai: What {s the
length of the Indo-Pakistan boundary
that is still disputable between ths
two countries and whether it is a fact
that most of these raids are on these
disputable boundaries?

Dr. Keskar: No, Sir. There are raids
along the border that is disputed. But
there are also raids along the borders
which are also not disputed.

Shri Krishnanand Ral: The first
portion of my question has not been
answered—what is the length of the
disputable boundary between India
and Pakistan at present?

Dr. Keskar: It will require a very
long answer. This point was answered
in reply to two questions which were
put about the Indo-Pakistan boundary
dispute. If my hon. friend wants a
more detailed answer, I would require
notice.

The Prime Minister (Shri Jawahar-
Ial Nehru): May 1 golnt out, Sir, that
although actually disputed areas are
very limited. at the present moment
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attempts are being made, as a con-
sequence of a recent award especlally
in East Bengal and West Bengal. to
demarcate them. Actually, where
there is no dispute, even so, it is
dificult to say the exact spot, be-
cause it has not been marked. Sc,
within a few yards, or a hundred
yards this way or that way, the people
round about cannot say. Now steps
are being taken to demarcate them,
so that there may be no dispute.

Shri Sondhi: Is it not a fact thai
most of the raids are occurring on
the West Pakistan side?

Dr. Keskar: The majority of raids
are on the West Pakistan borders and
not on the East Pakistan borders.

Shri A. C. Guha: May I kngw the
number of raids that have taken place
on the East Pakistan border in which
the people of East Pakistan have
been involved. The hon. Minister has
given the figure of raids by the police.
I want to know if there were raids
by the people to carry away paddy,
other crops and cattle.

Dr. Keskar: There have been a few
such raids on both the borde. .

Sardar Hukam Singh: May I know
the number of cases where a joint
enquiry has been held and decisions
arrived at?

Dr. Keskar: Enquiries have been
held in most of the disputes about
which I mentioned now, because auto-
matically we inform the people on tlre
other side. The arrangement is that
the authorities of both sides come t{o-
gether and try to find ouf the facts
of the case and do justice. I will not
be able to give the decisions with
regard to the various cases. [ will
require notice.

INDUSTRIAL COMMITTEE ON CoAL MINES

*4014. Shri Jnani Ram: Will the
Minister of Labour be pleased to
state:

(a) the personnel of the Industrial
Committee on Coal Mines;

(b) the number of meetings held in
1949, 1950 and 1951;

(c) whether it is a fact that in a
recent meeting of the Committee, it
decided to start a Training Scheme for
Miners; and

(d) it so, whether Government have
taken any steps in the matter?

The Minister of Labour (Shri Jag-
jivan Ram): (a) The personnel of the
first three sessions of the Industrial
Committee on Coal Mining, which
have so far been held, is given iIn

10 MAY 1851

Oral Answers 4114

the statement laid on the Table of the
I};ous;s. ][See Appendix XXIV, annex-
0. 38.

(b) No meeting of the Committee
was held in the years 1949 and 1950.
The third session of the Committee
wasg held at Dhanbad on the 28th and
29thr March, 1951.

(c) Yes, the Committee at its first
meeting agreed in principle to a pro-
posal for the setting up of a mechani-
sation school to train electrical and

“mechanical fitters as a first stage and

for operating underground machinery
as a second stage.

(d) The Chief Inspector of Mines
has recently prepared a detailed scheme
for setting up of a mechanisation
centre on the model of the Sheffield
Mechanisation centre in the United
Kingdom. This scheme is at present
under examination.

Shri Jnani Ram: May I know where
the centre will be opened?

Shri Jagjivan Ram: It will be in
the important coal flelds.

Shri Jnani Ram: From the state-
ment it appears that two meetings
were held in 1948 and one in 1951.
May I know why no meetings were
held during 1949 and 19507

Shri Jagjivan Ram: There were no
urgent matters to be considered by
the Committee during those years.
The decisions taken at the first meet-
ing were being implemented.

Shri Jnani Ram: May I know if the
Committee observes any rules of busi-
ness and if so is there any time-limit
fixed between the holding of two
meetings?

Shri Jagjivan Ram: I do not think
there is any hard and fast rule of
business of the Committee.

TRADE BARRIERS WITH JAPAN

*4015. Shri Jnani Ram: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether in a recent meeting .f
the E.C.A.F.E. it was desired by India
that all trade barriers with Japan
should be removed;

(b) if so, with what result; and
m(c) how India would be benefitted by

The Deputy Minister of Commerce
;nd Sllndustry (Shri Karmarkar): (a)
o, Sir.

(b) and (c). Do not arise. I should
add further that the E.C.AF.E. is an
organisation of the United Nations
dealing particularly with economic
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development and not international But, as I stated in m

, A y reply, the
trade. Articles of Association are )?g to be

Shri Jnani Ram: May I know the
volume of trade between India and
Japan during the year 1950-51.

Shri Karmarkar: If my hon. friend
tables a  definite question I  shall
answer it, .

Shri Hussain Imam: May I know
whether the trade between India and
.lI)ap_ar; is on Sterling basis or on Dollar

asis?

Shri Karmarkar: If my hon. friend
puts a specific question I will answer
it. This question does not concern it-
self with it.

SINDRI FERTILIZER FACTORY

*4016. Shri Jnani Ram: Will the
Minister of Works, Produaction and
Supply be pleased to state:

(a) whether it has been decided to
hand over the control and management
of Sindri Fertilizer factory to a corpo-
rate body:

(b) if so, the reasons for the same:

(¢) the share of Government in the
corporate body: and
(d) the dctails of the programme?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
(a) and (b). Yes, Sir. I have already
covercd these points in reply to
Dr. Ram Subhag Singh's Starred
Question No. 3508 on the 26th April,
1951.

(¢) It will be a wholly Government-
owned company.

(d) The Articles of Association and
Memorandum of Association are being
finalised and as soon as this is done
it is proposed to form the company.

Prof. S. N. Mishra: May I know
whether the managerial Board of
which Mr. K. C. Neogy was to be the
Chairman was fully constituted and
whether after the refusal of Mr. Neogy
to accept the Chairmanship of t_hg
Board, other members followed suit

Shri Buragohain: The Chairman-
ship of the Board was offered to
Mr. Neogy. He was the only non-
official who was offered.

Prof. S. N. Mishra: May I know,
Sir, whether Mr. Ghandi and Mr. S.
N. 'Mehta were not appointed on the

Board?

Shri Buragohain: These things, Sir.
have not yet been finalised. S
might have been made to the gentle-
men mentioned by the hon. Member.

finalised, in  consultation with the
Ministry of Law and the Auditor-
General.

Loans 10 DiSPLACED PERSONS

*4017. Shri Amolak Chand: (a) Will
the Minister of Rehabilitation be pleas-
ed to state the amount set apart by the:
Government of India for loans te dis-
placed persons in States in the current.
financial year?

(b) Is the allocation of loans made
on territorial basis or on the basis of
different works and projects and the
number of displaced persons in the
State?

(c) What is the population of displac-
ed persons in Uttar Pradesh and
PEPSU?

(d) What is the amount so far ad-
vanced to the displaced persons of
thegse two States for rehabilitation?

The Minister of State for Rehabilt-
tation (Shri A. P. Jain): (a) A sum
of Rs. 20-15 crores has been set apart
for grant of loans to various States in
1951-52 for rehabilitation of displaced
persons.

(b) The allocation of loans is made
to the States on the basis of schemes
approved by Government.

(¢c) The population of displaced
persons in Uttar Pradeslr and PEPSU
is as follows:

Uttar Pradesh............ 4,75,800
PEPSU..................... 3,80,200

(d) Attention 1is invited to thes
statement placed on the Table of the
House in reply to part (d) of Starred:
Question No. 3391 by Dr. Deshmukh
on 23rd April, 1951. It may be
mentioned that in P.EP.S.U. consider~
able evacuee property has been utilisg-.
ad for the rehabilitation of displaced
persons, and a comparison based
purely upon the basis of loans will be
highly fallacious for obvious reasons.

Shri Amolakh Chand: May I know.
Sir, whether the States also advanced
some loans from their budgets?

Shri A. P. Jain: No States have
advanced loans from their budgets;
all the loans are advanced by us.

Shri Amolakh Chand: May I know.
Sir, the loans so far advanced to dis-
placed persons up to 31st March, 19517

Shri A. P. Jain: Uttar Pradesh—
Rs. 1,06,03,000; PEPSU...............een

Shri Amolakh Chand: I would like
to know the total for all the States.
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Shri A, P. Jain: [ have aot gus
figures for all the States. I have got
only flgures for Uttar Pradesh and
P.EP.S.U. The amount advanced in
P.EP.S.U. is Rs. 43,21,000.

Shri Amolakh Chand: What are the
‘terms of these loans and have any
loans been repaid up to now?

Shri A. P. Jain: The terms of the
loans are, broadly speaking, that the
States have to pay us iInterest at the
rate of 3 per cent. or 34 per cent. and
if any losses are incurred they are tv
‘be shared 50 : 50 between the State
Governments and the Central Govern-
‘ment. There might be certaia minor
and unimportant terms which perhaps
it is not necessary to state here.

Mr. Speaker: Have any loans beeu
returned? That is the latter part of
the question.

‘Shri A. P, Jain: The stage for the
return of the loans has not arrived se
far. Uttar Pradesh has recovered
:ome, but they have not repaid us sa
ar.

Shri Hussain Imam: Would the hon.
Minister enlighten the House as to
whether the number of displaced per-
sons in P.EP.S.U. is larger than the
number of Muslims who have gone
over or lesser than that number?

Shri A, P. Jain: May I with all res-
pect enquire whether a comparison
between the number of Muslims who
have gone over and the number of
Hindus who have come arises out of
this question which relates to the
loans advanced to Uttar Pradesh and
PEPSU.? Why should the Mussal-
man be brought in everywhere?

Mr. Speaker: Order, order. AM |
can say is that the question i3 vague
enough to bhe answered. We will go
10 the next question.

WorLns MATERIALS GROUP

*4018. Shri Amolakh Chand: (a)
‘Will the Minister of Commerce and
Indnstry be nleased to state the names
‘of the countrica whao are members of
‘the World’s Materials Group?

(b) What are the objectives of this
Group?

(c) What are the wmaterials se far
won the list to be dealt with as amongst
‘these countries?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) and (¢). A
statement is laid on the Table of the
House. [See Appeandix XXIV, annex-
‘ure No. 39.] .

(b) The hon. Member is requested
‘to réfer to the reply given to part (c)

.
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of Starred Question No. 2000 on the
8th March, 1951.

Shrl Amolakh Chand: May I know
when India entered into this agree-

. ment?

Shri Mahtab: Sometime in 1950.

Shri Amolakh Chand: May I know
how far India has been henefited by
entering into this agreement?

Shri Mahtab: The Commodities
Group have not yet started function-
ing. They are now collecting data.
After they collect the data and start
tunctioning it will be known whether
India will be benefited or not.

Shri R. Velayudhan: May I know
whether the Government of India had
sent an officlal to this Commodities
Group meeting in New York and
whether tbat official has got any
materials from the Commodities
Group?

Shri Mahtab: The special officer
who was sent was not meant for
attending this Commodities Group
meetings. These bodies are perpetual
bodies and our Trade Representatives
are attending them. The special officer
who was sent went to various coun-
tries to find out the availability of raw
materials required by India.

Shri R. Velayudhan: My question
has not becen answered. I wanted to
know what was the success of that
mission.

Mr. Speaker: He says that the
official was sent for the collection of
statistics.

Shri R. Velayudhan: I want to know
whether he has succeeded or not.

Mr. Speaker: It was not in connec-
tion with the meeting. He says it was
a general measure.

MATHEMATICAL INSTRUMENT OFFICE

¢4019. Shri 8. C. Samanta: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) whether the two German experts
engaged to assist in the development
and modernisation of the Mathemati-
cal Instrument Office at Calcutta have
completed their survey of the work
and submitted any report; and

(b) whether the five members of th>
staff of the Mathematical Instrument
Office. sent abroad for higher techni-
cal training in destan and manufacture
gt :c;lentmc instruments have come

ack?

The Deputy Minister of Works, Pro-
duoction and Supply (Shri Buragohain):
(a) No, Sir, but no formal report is
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expected of these officers, who have
been employed to assist in reorgani-
sation and modernisation.

(b) No. Sir.

Shri S. C. Samanta: May 1 know
what were the appreciab.e improve-
xltserags made in the organisation in

50?

Shri Buragohain: To cast into work-
able pattern the various recommenda-
tions of the Mathematical Instruments
Office Expert Committee these two
German experts were rccruited through
the Indian Military Mission, Berlin in
1949. One of them joined in August,
1949, the other joined in October of
that year. Both of them have studied
this oftice and have submitted schemes
for improvement of the existing
methods of production and better
utilisation of production capacity.

Shri S. C. Samanta: May 1 know
whether Government contemplate to
reorganise the factory and shift it to
another place?

Shri Buragohain: The question of
its reorganisation is now under the
consideration of Government.

Shri S. C. Samanta: May I know
when the German cxperts were en-
gaged and how long they will continue?

Shri Buragohain: With
that I have no information
moment.

Shri 8. C. Samanta: Is it a fact that
they were engaged for a short time
only?

Shri Buragohain: I had already
said that I have not got the infor-
mation with me at the moment, with
regard to the terms of their appoint-
ment.

Shri S. C. Samanta: May I know the
percentage of recoveries in the years
1949 and 19507

Shri Baragohain: Those figures also
are not with me. I should like to have

notice.

Shri Raj Bahadur: May I know
whether any survey has been made
of the requirements Of the country
with regard to mathematical instru-
ment: 1re foreign exchange svent on
the import of such instruments, and
the extent to which our factory meets
the requirements?

Shri Buragohain: I would like to
have notice of that question.

Shri A. C. Guha: May I know if the
factory is manufacturing these instru-
ments only on order or does it manu-

regard to
at the
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facture and put the articles on sale
on a {ree market?

Shri Buragohain: They are manu-
factured as and when found necessary
and for the requirements of the
country.

PROPERTY Or INDIANS IN INDO-CHINA

*4020. Pandit Munishwar Datt
Upadhyay: (a) Will the Prime Mimis-
ter be pleased to state what is the
amount of property left by lndians in
Indo-China on their death?

(b) Have negotiations succeeded in
gewung those assets transferred to their
heirs in India?

(c) Hoy are the assets of those who
have no heirs to be treated?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) According
to information so far received, there
were 17 Indians who died in Indo-
China leaving their assets etc. worth
about twenty two lakhs and fifteen
thousand piastres. '

(b) Yes, Sir. The French Indo-China
authorities have agreed to the transfer
of these assets to the legal heirs of
the deceased persons. Steps are now
being taken to verify the legal heirs
of the deceased persons.

(c) No such case has so far been
brought to the notice of the Govern-
ment of India. '

Pandit Munishwar Datt Upadhyay:
May I know the nature of the property
left by the Indians there and whether
there has been any dispute in respect
of any such property?

Dr. Keskar: Government generally
does not go into the details of the
properties left by Indans—I mean
our Counsul-General there is aware
with regard to the details of the pro-
perty that the Indians have left—but
unless it i{s otherwise necessary we do
not keep a record of the details of
the properties of Indians who have
died abroad.

Pandit Munishwar Datt Upadhyay:
Mav | know whether it is landed oro-
perty or other than landed property?

Dr. Keskar: I am unable to give
the details,

Pandit Munishwar Datt Upadhyay:
e ‘“» population of Indians in
Indo-China?

Dr. Keskar: ]| am not able to give
the =xart number of Indians in Indo-
China. It was not related to this
question. But I think the number is
about 25,000.
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Dr. Ram Subhag Simgh: May I know
whether the properties of any of these
dead Indians lie in the Viet-Minh arca
(of Ho-Chi-Minh)?

Dr. Keskar: In regard to the seven-
teen Indians that are mentioned I

think all the properties are near
Saigon.

REQUISITIONING OF INDIAN FIRMSE IN
PAKISTAN

*4022. Shri Rathnaswamy: (a) Will
the Minister of Rehabilitation be pleas-
ed to state whether it is a fact that
several Indian Firms in Pakistan have
been requisitioned by Pakistan and if
so, on what grounds? ¢

(b) What are the companies so
requisitioned and what are their total
assets and liabilities?

(c) Was any compensation paid to
these companies and if so, how much?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) The
Government of Pakistan have taken
over the property of several Indian
Companies and firms. The property is
being treated either as acquired, or
requisitioned, or as evacuee property
vesting in the Custodian. The latter is
despite the fact that under the Pakis-
tan law, and under the Indo-Pakistan
Agreements, Companies which had
their registered offices in India since
prior to 15th August, 1947, cannot be
treated as evacuee property.

(b) Government do not have an
accurate record of the Companies
whose property has been taken over.
Neither do Government have any re-
cord of assets and liabilities of guch
Companies. It is, however, well-known
that today very few Indian Companies
are functioning in Pakistan whose
property has not been taken over by
the Government of Pakistan.

(¢) To the knowledge of the Govern=
ment of India, no compensation has
been pald by the Government of
Pakistan for the property of Companies
taken over. According to the Movable
Property Agreement of June, 1950, the
Government of Pakistan had under-
taken to restore the property of all
Companies which had their Head
Offices in India prior to 15th August,
1947. They also had undertaken to
pay compensation for property of
Companies which had been acquired
by Government. Despite repeated 1e-
quests of the Government of India,
the Government of Pakistan have not
yet restored the property of a single
Company and have not paid compen-
sation in a single case.
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Shri Rathnaswamy: May I know if
any representation has been made by
our Government in regard to the re-
quisitioning of these firms in Pakistan?

Shri A, P. Jain: More than one. In
fact, not only representations but pro-
tests have been made.

Shri Rathnaswamy: Was any advance
notice given to these affected flrms
in Pakistan by the Pakistan Govern-
ment?

Shri A. P. Jain: That is a question
which the Pakistan Government can
answer and not I

Shri Rathnaswamy: May I know if
the capital sunk in these enterprises
is purely Indian or foreign capital is
also sunk in these firmg, which have
been requisitioned by the Pakistan
Government?

Shri A. P. Jain: I am not in a posi-
tion to answer the question because
I do not have the constitution of the
capital structure of those Companies.

Shri Rathnaswamy: May I know if
the Government of India have any
shares in this capital sunk in these
foreign/Indian firms?

Shri A. P, Jain: Not to my know-
ledge.

Shri Kamath: Is there any proposal
{o refer this issue to an independent
tribunal along with the general ques-
tion of evacguee property, as was
suggested by the Prime Minister in
the last sessipn?

Shri A. P. Jain: The whole corres-
pondence that has passed between the
Prime Minister of India and Pakistan
were placed before this House and the
hon. Member is at liberty to draw his
own  inferences

Shri Kamath: Has there been any
further development since?

Shri A. P. Jain: None in particular.

Shri A. C. Guka: May I know the
number of Companies taken over iIn
East Bengal?

Shri A. P. Jain: The Evacuee pro-
perty law of Pakistan does not apply
to East Bengal and 1 do not think that
any Company has been taken over
{rere because the law is not appli-
cable.

Shri Deshbandhu Gupta: With re-
gard to Companies that have now
been taken over by Pakistan may I
know whether it is a fact that limita-
tions are imposed on the recruitment
of staff and that non-Muslims are
practically not allowed to work.
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Shri A. P. Jain: I won't go to that
length. But we are agreeing to some
rules and regulations in accordance
with the administrative practice
followed there. The Hindus do not
find employment there as freely ss
the Muslims do.

Mr. Speaker: We

will go to the
next question. ’

FoOREIGN PusBLICITY

“4023. Shri V. K. Reddy: (a) Will the
Prime Minister be pleased to state
what is the amount spent for Foreign
Publicity during the year 1950-51?

(b) What is the number of pamph-
lets and journals published by the
Foreign Publicity department?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) The total
expenditure on external publicity in-
cluding the pay of the staff employed
at Headquarters and Missions abroad
for the year 1950-51 is expected to
be Rs. 31,88.500. I may add that the
actuals for this year will not be avail-
able for some time more.

(b) The issue of pamphlets and
journals depends to a large extent on
the requirements of different areas
and on the importance and number of
various problems which confront us
from time to time. Until the present,
50 pamphlets and 7 journals have been
issued. In addition to these, 43 bulle-
tins. daily, weekly, bi-weekly and
monthly, have also been put out by
our Missions.

Shri V. K. Reddy: May I know
how many of our Embassies have
Publicity Departments attached to
them?

Dr. Keskar: I am afraid, I won't
be able to reply that question offhand
as the number is sufficiently large,
but we have -been forced to reduce
the number of our publicity centres
due to economic stringency.

Prof. S. N. Mishra: May I know
whether Government are sure that thc
demands made by Legations and
Embassies in foreign countries with
regard to journals and pamphlets
would not remain unfulfilled because
of the drastic economy resorted to
this year?

Dr. Keskar: Yes, Sir.

Shri Sondhi: Is it not a fact that
the expenditure on foreign publicity
has risen up during the last four
vears from Rs. 4 lakhs to Rs. 31 lakhs?

Dr. Keskar: Thre expenditure on
publicity lras risen considerably and
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we would have liked to spend much
more in view of the fact that the-
case of India ought to be represented
before world opinion but for the fact
tl‘mb?t at present money is not avail-
able.

Shri Rathnaswamy: Is it a fact that
due to lack of publicity in America
and Pakistan’s publicity on the condi-
tions here, it has created the impres-
sion among the American circles that
Pakistan was willing to give foodgrains-
to India but India was reluctant to-
take them?

Dr. Keskar: Some publicity of the
sort that India would have no need
for American foodgrains if it had
aocepted foodgrains from Pakistan
was put out by sorne Pakistan sources.
I am not aware of any other consistent
Pakistan propaganda regarding this
matter.

The Prime Minister (Shri Jawahar-
lal Nehru): As an han. Member
pointed out there has been a consider-
able increase in expenditure on publi-
city. Actually those figureg do not
indicate much more than the fact tlrat
we have a large number of Missions
which we did not have four years
ago. Then we did not have any Mis-
sions at all and our publicity was
practically in London or, may be, in
Washington. Now we have a large
number of Missions and small sums
spread out total to a considerable
figure. As a matter of fact, taken
singly, it is not very much.

Shri V. K. Reddy: Is there any
Publicity Branch attached to the Gov-
ernment of India to train the officers
who are deputed to these foreign
Embassies?

Dr. Keskar: The publicity oflicers
of the Government of India are
trained. Quite a member of them are
from the Information Department here
and they are experienced officers in
the matter of publicity. The others
who are taken are recruited from ex-
perienced journalists. It is one of the
qualifications  for their appearance
before the Public Service Commission.

INDUSTRIAL TARGETS

*4024. Shri Kesava Rao: (a) Will the
Minister of Commerce and Industry be
pleased to state to what extent it has
been possible to achieve the industrial
targets of production in the year 19507

(b) In such cases where targets have
not been achieved, what are the
principal reasons for the inability to
do so?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) and (b). I
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would invite the hon. Member’s atten-
tion to the answers given by me to
Starred Questions No. 2345 on the
20th March, 1951, and No. 897 on the
14th December, 1950. The statements
laid on the Table of the House in
connection with these questions

:ontain the information now asked
or.

FERRO-MANGANESE

*4025. Shri Sidhva: (a) Will the
Minister of Commerce and Industry be
pleased to state whether a factory is
‘to be started in Orissa by a foreign
firm to smelt ferro-manganese?

(b) If so. what i{s the name of the
firm. composition of directors and the
paid-up capital?

(c) Iave they approached Govern-
ment for help?

(d) Has the scheme been examined
and if so. with what result?

(e) What quantily does the firm
intend to produce?

(f) How much of it will be exported
and how much will remain in India for
local consumption? ~

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) and (b).
Negotiations have been successfully
completed between the Government of
India and the Brainard International
Company of U.S.A. for setting up a
ferro-manganese plant in India. The
location of the plant, the composition
of the directors and the capital have
yet {0 be finalised.

(c) Yes, Sir.

(d) Details of the scheme are being
worked out by the Technical Advisers
of the Company.

(e) 25.000 tons per annum.
(f) These are yet to be determined.

Shri Sidhva: May 1 know whether
this firm the Brainard International
Comnany of U.S.A. has got any agent
fn India? If so, what is his name?

Shri Mahtab: They have no agent
here.

Shri Sidhva: May [ know whether
the Government will make full in-
-quiries about the status and financial
position of this firm?

Shri Mahtab: All
made and an
arrived at.

Shri Sidhva: May I know the terms
.of the agreement whether the capital
will be invested by the concern wholly
or partly by them and partly by
-Government?

inquiries were
agreement has been
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Shrl Mahtab: At present the Com-
pany is prepared to meet the full
amount of the capital of one million
dollars but according to the agree-
ment the Government of India nave
reserved to themselves to invest 10
per cent. of the capital and also a
certain percentage will be allowed to
the Indian investors to invest.

Shri Sidhva: May 1 know whether
the entire capital will be invested by
this concern or is it correct that an
Indian firm volunteered to invest the
capital bul was refused?

Shri Mahtab: That is not correct.
As I have said. they are prepared to
provide the entire capital required for
the plant but a provision hasg been
made for participation of Indian
capital, if forthcoming up to the
extent of 49 per cent. and the Govern-
ment of India will be allowed free c¢f
charge 10 per cent. of the subscribad
capital and they will be represented
in the Board of Directors.

Shri Sidhva: May I know when the
agreement will be finalised?

Shri Mahtab: A few months back.
it has been finalised and the details
are now being worked out.

Shri Sidhva: May 1 know when the
factory will be started and when
completed?

Shri Mahtab: In September this
year, and completed some time uext
year.

Shri M. L. Gupta: In answer to part
(f) of the question, the hon. Minister
stated that these are yet to be deter-
mined. Will it be the choice of the
Company or will it be the choice of
the Government. Will the exports be
allowed after meeting the demands of
the country, if at all exported?

Shri Mahtab: The firm will be <ub-
ject to the law as any other firm hera.
Therefore, imports and exvort will
depend upon the licences they receive
from the Government. This entirely
rests with the Government.

Dr. Deshmukh: Is Madhya Pradesh
being considered for location of a
factory simultaneously with Orissa?

Shri Mahtab: There is no question
of any Province. All areas where
manganese ore is found will be con-
sidered for this purpose.

Dr. Deshmukh: I said for the
establishment of the factory.

Mr. Speaker: Next question.
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Parer MILL IN THE HIMALAYAS

*4026. Shri M. Naik: (a) Will the
Minister of Commerce and Industry be
pleased to state whether the Govern-
ment of India have requested tae U.N.
Food and Agriculture Organization to
lend them experts to advise them on
setting up a paper mill in the
Himalayas for manufacture of news-
prints in particular and if so, with
what results?

(b) When is the preliminary work
expected to start?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) The Gov-
ernment of India have asked the ¥ood
and Agriculture Organisation to send
them an expert to advise on the
manufacture of newsprint from
Himalayan spruce and fir.

(b) The expert is expected to come
to India in August, 1951.

Shri M. Naik: Moy I know what is
the exact nature of the advice that
these “€xperts are supposed to impart?

Shri Mahtab: They will select the
gite, and also they will advise the
Forest Department here as to how to
make logging, as they say, of this
kind of wood.

Shri Kamath: In addition to this
news-print project  which is under
consideration, is there any other plan
or proposal before Government to
start other Himalayan industries?

Shri Mahtab: That is not known to
me; perhaps that is known better to
the hon. Member.

Shri Kamath: Had 1 known, I
wouldn't have asked the Minister.

Shri M. Naik: May I know whether
in this connection other existing paper
mills have not been considered as
capab'e of starting such news-print
manufacture?

Shri Mahtab: First of all, the
difficulty here, according to our forest
officers is this;—although what they
call Himalayan flrs are suitable for
the manufacture of news-print, the
difficulty of extraction of timber from
the stecp hills stood in their way in
the past. Therefore, they have asked
the advice of this organisation in this
particular matter. As soon as ihis is
done. the manufacturing part will be
Jeft to the Indian firms or some others.
The technical advice is needed. on this
particular point only.

TECHNICAL ASSISTANCE

¢4027. Shri M. Naik: Will the Prime
Minister be pleased to lay on the Table
of the House a statement showing fa
what shape and form Indla has upto-
date been in receipt of help from the
UN.O. or other countries under the
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Point Four Programme for providing

technical assistance to under-develop-
ed countries?

The Deputy Minister of External
Affairs (Dr. Keskar): Technical assist-
ance under the Point Four Programme
is received only from the Government
of the United States and not from any
other country or agency. The essential
purpose of that Programme is to pro-
vide such elements of American
technical ‘“know-how” and experience
as may be available and useful in
contributing to the general economic
development of the country. The
technical assistance that is to be made
available under this Programme
would normally be in the nature of
experts for particular projects and for
training facilities in the United States
for similar purposes. We have for-
wiarded our list of requirements to
the Government of the United States.
Five experts have already joined and
a few others are expected to arrive
shortly. So far no trainees have been
sent. Since the Government of the
United States are considering each
demand separately, it will take some
time before the flnal avallabilities to
India are known.

Shri M. Naik: May I know whether
in return for the receipt of this tech-
nical assistance, India has to dis-
charge any obligations?

Dr. Keskar: No, Sir.

Shri R. Velayudhan: May 1 know
whether, before getting these foreign
experts, Government usually enquire
whether such experts are available in
India?

Dr. Keskar: My hon. friend has
forgotten that we are not paying for
these experts. The Agreement is that
the U.S.A. arranges for their coming
here and going back. We only pay the
local expenses for them.

Dr. Ram Subhag Singh: May I know
the nature of the work which is being
done by these five experts who have
come to India under Point Four Pro-
gramme, from the U.S.A.?

Dr. Keskar: I am unable to give
the names and the work of the flve
experts who have come. I have not
got the information.

Shri R. Velayndhan: From the
answer given by the hon. Minister,
may I know whether we have not got
the option to select those experts from
any country as we like?

Mr. Speaker: I think that was
replied to before.

The Prime Minister (Shri Jawabar-
lal Nehru): May I point out to the
House. Sir. that only such persnns as
are asked for by us are sent and only
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-such persons are asked for as are
needed and cannot be found here. The
.difficulty here is, the subjects are so
large. The general subjects for which
specialists have been asked for have
‘been Irrigation, Multi-purpose Develop-
ment schemes, Geological Survey,
Agriculture, and allied subjects, Com-
munications, Public Health, Transport,
some _in regard to industry and
labour: it is not the whole branch,
but special parts of these subjects.
“There are two parts: there is the Ex-
perts part;
may go from India and then come
yoack.
DiSPLACED PERSONS FROM EasI-
BENGAL

*4028. Shri A. C. Guha: Will the
-Prime Minister be pleased to state:

(a) whether there have been reports
.0of new displaced persons having come
‘East Bengal, during the months of
March and April, 1951; and

(b) if so, the average or approximate
.daily or weekly number of such dis-
placed persons and the reasons for this
Ainflux?

The Deputy Minister of External
Aftairs (Dr. Keskar): (a) and (b).
.Government have received no reports
of new displaced persons having come
out of East Bengal during the months
of March and April, 1951, nor do the
figures of movement of Hindu pas-
sengers, by train from East Bengal to
West Bengal show any increase during
the period mentioned by the hon.
Member. A statement showing the
weekly figures of arrival in West
Bengal of Hindu passengers from East
Bengal during the months of February,
March, and April is laid on the Table
of the House.

STATEMENT
The number of Hindua who came from
Baat Bengal to West Bengal by trasn dur-
ing the months of February, March and
April, 1051.

For the week ending Number
4251 39,659.
11.2.51. 39.455.
18.2.51. 36.925.
25.2.51. 37.633.
4.3.51. 37.090.
11.3.51. 35,325.
18.3.51. 36.961.
25.3.51. 32,723.
15.4.51. é;é%l
4.51. .081.
?.4.51. 21.942,
22.4.51. 29,340
29.4.51. 30.668.

Total: 4,44,031.

During the same period 4.96,922
,Hlfxdus went from West Bengal to

Rast Bengal.
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Shri A. C. Guba: May I know if
the Government has any knowledge
whether out of the 4,40,000 arrivals
there were any refugees, and if go how
many?

Dr. Keskar: We have made what
we call test checks sometimes to find
out the percentage of refugees. We
do not gather figures of all the pas-
sengers who come and say that they
are refugees. But, these percentages
vary considerably. It will not be possi-
ble to give a fair average by three or
four test checks. For example, on one
day it is 26 per cent.; on another day,
it is only 9 per cent.

Shri A. C. Gubha: May I know if
the attention of the Government has
been drawn to reports published in
some Calcutta papers that during the
last three or four weeks there was a
rush of refugees and there was an
accumulation of refugees at Sealdah?

Dr. Keskar: Government's attention
has been drawn to this report. As I
said, our verification of facts shows
th?:d the reports are a little exagge-
rated.

Shri Kamath; Is it a fact that all
the Muslims who migrated from West
Bengal to East Bengal during the
disturbances last year have by now
returned to West Bengal?

Dr. Keskar: I won’t be able to give
the percentage; a large majority of
them have returned.

Shri Deshbandhu Gupta: May I
know whether the figures given by
the hon. Minister also tally with the
figures of the Pakistan authorities, be-
cause, in the past, there has been
great disparity between their figures
and our figures?

Dr. Keskar: The figures that we
have placed on the Table of the House
are first of all figures of Railway
travellers. I have not got comparative
ﬂg;ares of Pakistan; I will try to find
out.

Shri B. K. Das: May I know whether
the hon. Minister is aware that during
the last three or four weeks, several
hundreds of refugees who arrived at
Sealdah have been taken to the transit
camg at Ranaghat as displaced per-
sons?

Dr. Keskar: It may be; I will have
to make enquiries about it.

Mr. Speaker: The Question-hour is
over. Now Mr. Alva's request for a
statement from the Prime Minister.
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Short Notice Question and Amswer

EMERGENCY FOOD ASSISTANCE FROM
THE UNITED STATES

Shri Joachim Alva: Will the Prime
Minister be pleased to state what the
present situation is in respect of the
emergency food assistance from the
United States and the Government of
India’s position in regard to it?

The Prime Minister (Shri Jawahar-
1lal Nehru): Sir, there are two United
States Bills to give emergency assist-
ance in the shape of foodgrains to
India; one was introduced in the
Senate and the other in the House of
Representatives. Both Bills have
undergone considerable changes since
they were originally introduced. One
of these revised Bills has been pro-
posed by the Senate Committee on
Foreign Relations, and the other by
the Foreign Affairs Committee of the
House of Representatives.

The Senate Bill allots 95 million
dollars for grain purchases in the
current year, that ix the year ending
June 30, 1951, and authorises the ap-
propriation of an additional sum of
495 million dollars for the fiscal year
ending 30th June, 1952. This second
part of the aid, however, shall not
be made available until after further
action by the Congress.

Both parts are divided on a fifty-
fifty basis, haif being a grant and half
on credit terms as provided in Section
iii(c)(2) of the Economic Co-operation
Act of 1948, as amended.

Assistance in terms of the Bill will
be available only after an agreement
is entered into between India and the
United States. It proposes that this
agreement should contain certain
undertakings ensuring distribution of
food without discrimination, publicity
to the assistance furnished by the
United States, and permission  for
persons  designated by the United
States Government to observe the dis-
tribution of supplies in India.

The House Committee Bill provides for
emergency food relief on credit terms
only in acordance with the provisions
of Section iii(c)(2) of the Economic
Co-overation Act of 1948. as amended.
It authorises provision of a sum not
exceeding $190 million for the fiscal
vears 1951 and 1952. Repayment of
ithis loan includes payment in goods
under such terms and in such quanti-
ties as may be agreed to between the
E.C.A. Administrator and the Govern-
ment of India. E.C.A. loans are
generally for a period of 33 to 35 years
at an interest rate of 24 per cent. on
unpaid principal with semi-annual
interest payment. In the present case,
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it is proposed that the interest pay-
ment will begin on June 30, 1952, and
the payments on principal some years
later, which may be from five to eight
years.

‘Such conditions as are attached to
either of tnese Bills are the usual
terms embodied in the U.S.A. legisla-
tion providing for economic assistance
to foreign countries. In the Senate
Bill there are certain conditions, which
do not find a place in the House Bill,
and much would depend upon the
manner of implementation of these
conditions.

. There is a reference to our supply-
ing varjous kinds of materials to the
U.S.A. in part payment for the grain
supplied. We shall gladly supply such
materials as are available in India
and can be spared by us. But I should
like to make it clear that it is a
tundamental part of our foreign policy
that such material as is particularly
related to the production of atomic or
like weapons should not be supplied
by us to foreign countries,

In our view, there are no political
or discriminatory conditions attached
to these two Bills and. therefore, there
can be no objection on this ground to
our acceptance of either of them.
While the form in which assistance is
given to India is a matter for the
U.S.A. to decide, we would prefer the
terms embodied in the House Bill,
which are simpler.

I should like to express our grati-
tude to the Government of the United
States for the efforts they have made
to send foodgrains to India. I should
also like to express our deep apprecia-
tion of the many messages as well as
offers of material help unofficially
received from many citizens of the
United States.

Shri Kamath: Sir. was it a short-
notice question? Can we put any
questions? ‘

Mr. Speaker: No. It was a request
for a statement from the Prime Minis-
ter, in the form of a short-notice ques-
tion. In the case of such long state-
ments or replies, the practice is by
now, I believe very well crystallised
that, the hon. Members will first study
the statement and then table questions.

WRITTEN ANSWERS TO QUESTIONS
CLOTH ALLOTMENT

*4010. Shri B. R. Bhagat: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the allotments of cloth made to
different States in the first four months
of the year 1951;
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(b) the production of cloth in the
ﬂr;t four months ot the year 1951;
an

(c) the export of cloth in the first
four months of the year 19517

The Minister of Commerce and In-
dustry (Shrl Mahtab): (a) to (c).
Attention is invited to my reply to
hon. Member's Starred Question
ﬁ)%l 3764 answered on the 3rd May,
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CLOSING DOWN OF SHOPS ON ACCOUNT OF
CONTROLS

[*4029. Shri Oraon: Will the Minis-
ter of Labour be pleased to state:

(a) whether Government are aware
of the fact that on account of contruls,
a number of shop-keepers have had to
close down their shops with the resu.t
that lakhs of people have been tarown
out of employment;

(b) if so. whether Government have
formulated any scheme to  provide
alternative employment to such unem-
ployed persons; and

(¢) if no such scheme has been
formulated, whether Government pro-
pose to formulate one or not?]
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. The Minister of Labour (Shri Jag-
Jivan Ram): (a) to (c). No cases
where the shop-keepers had to close
down their shops due to controls have
beent brought to the notice of Govern-
ment.

INSTALLATION OF SPINNING PLANS

*4030. Shri Kumbhar: (a) Will the
Minister of Commerce and Industry be
pleased to state whether it is a fact
that he madz a statement at the Textile
Conference held at Ahmedabad some
days ago, regarding the region-wise
installation of small spinning plants
and if so. have Government prepared
any plan for installing such spinning
plants?

(b) Do Government propose to give
details of that plan?

(c) Is there any possibility of getting
help from Government for such newly
installed spinning planis organised on
co-operative ‘lines and if so, what help
will it be?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) and (c).
What I said was that if some parties
come forth for installing spinning
plants on co-operative basis for sup-
plying yarn to handlooms such requests
will be considered on merits. There
is no definite plan for this.

(b) Does not arise.

U. N. MIiLrTARY OBSERVERS 1IN KasaMrr

*4031. Shri Sidhva: (a) Will the
Prime Minister be pleased to state who
maintains and pays the cost incurred
by the headquarters of the U. N.
Military Observers Team in Jammu
and Kashmir?

(b) Is the entire cost including rent
and other incidental charges borne ex-
clusively by the U.N.O. or by other
Governments also?

(c) How many cases of violation of
the cease-fire order were referred to
this Military Observers Team?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (b). As
far as is known the expenditure is
met by the United Nations Organisa-
tion. The expenditure on the board
and lodging of the Observers while
they are in Jammu and Kashmir is
borne by the Observers themselves,
When, however, they visit forward
areas they are houscd and fed by the
units or formations concerned and
transport is provided free by the Army.

(c) 493. Most of these breaches
were of a minor character and were
subsequently rectified. Two of them
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are still under investigation the
United Nations Observers. b

DELEGATION TO BURMA

*4033. Shri Sanjivayya: Will the
Prime be pleased to state
whether the Indian Delegation to
“Burma has been entrusted with the
question of the landed property owned
by Indians in Burma in addition
to negotiations for the purchase of
food grains?

The Deputy Minister of External
Affairs (Dr. Keskar): No, Sir

COTTAGE INDUSTRIES BOARD

~4634. Babu Gopinath Singh: Will the
Minister -: Commerce and Industry be
pleased to refer to the answer givem to
my Starred Question No. 3563 asked on
the 26th April, 1951 regarding cottage
industries and state:

(a) the duties and functions of the
Cottage Industries Board;

(b) why the advice of the Board is
not taken in making grants to States
and organizations for development of
cottage industries;

(c) the various schemes for which
grants were given to States and organi-
zations during the years 1949-50 and
1950-51; and )

(d) whether the schemes referred to
in part (¢) above were approved by
the Government of India without
reference to the Cottage Industries
Board or whether the advice of the
Board was obtained before the Gov-
ernment accorded their approval te
the sohemes?

The Deputy Minister of Commerce
and In (Shrt Karmarkar): (a)
The functions of the Cottage Industries
Board are:

(i) To advise and assist Govern-
ment on the organizati'n and
development of cottage and
small-scale industries, and
function as an executive body
exercising executive functions
through the Executive Com-
mittee.

(i) To examine and advise how
cottage and small-scale indus-
tries can be co-ordinated with
large-scale industries.

(i1) To examine the scheme of
the State Governments for
the promotion of cottage and
small-scale industries and to
asgist in co-ordinating them.

(iv) To advise the Government
on the marketing of the p:loL-

ducts of cottage and sm
s?le industries in India and
a .

83 P.8.D.
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(b)Y The advice of the Board could
not be taken as it meets only once
in a year and the schemes for financial
assistance came at different times from
different States and the grants had to
be made before the expiry of the
financial year.

(c¢) A Statement is laid on the Table
of the House. [See Appendix XXIV,
annexure No. 40.}

proved by
without
Industries

(d) The schemes were
tire Government of India
reference to the Cottage
Board.

LIGHT Soba ASH (PRICES)

*4035. Shri S. N. Sinha: (a) Will the
Minister of Commerce and Industry be
pleased to state whether the Govern-
ment of India have recently revised the
price of Light soda ash imported by
the I.C.I. and it so, what are the pre-
sent prices sanctioned by Government,
exgodown, or F.O.R., Bombay, Calcutta
and Madras?

(b) What is the price sanctioned by
Government for Magadi soda ash?

(c) What is the price allowed to the
two Indian factories at DharanJ/dhara
and Mithapur?

(d) What distribution charges are
allowed to the Indian factories and the
I.C.I. under the revised prices?

(e) Is any subsidy given to the
Indian manufacturers by Government?

The Deputy Minister of Commerce
and Imdustry (Shri Karmarkar): (a)
and (b). Yes. Revised maximum prices
were notified on 19th April, 1951 for
Light and Magadi soda ash imported
by the I.C.I. A copy of the notifica-
tion is laid on the Table of the House.
hSEe Appendix XXIV, annexure N».

(c) The maximum prices allowed
for Indian soda ash with effect from
15th January, 1951 are also included
in the notification referred to agsinst
arts (a) and (b) of the question.

e question of revistnf these prices
is now under consideration.

(d) Tilrese are given in the notifica-
tion mentioned against parts (a) and
(b) of the question.

(e) A subsidy of rupee one per
cwt. is payable to indigenous producers
on sales made by them at the fair
vell price recommended by the
Tariff Board viz. Rs. 16/13/- per cwt. ex-
works. The actual subsidy will there-
fore depend on actual sales prices
before control, and the level of con-
trolled prices thereafter.
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FAciLITIES FOR WORKERS IN TEXTILE
MiLLs

{289. 8hri Khaparde: (a) Will the
Minister of Labour be pleased to state
whether Government propose to frame
legislation whereby workers of cloth
mills might be able to enjoy such
facilities as provident fund,
insurance etc.?

(b) Are these and similar other
facilities avaiiable at present to the
workers of any privately owned or
Government owned factory?

(c) If so, which are those factories.
where are they situated and what is
the number of workers thus benefited’]

The Minister of Labour (Shri Jag-
Jivan Ram): (a) and (b). The atten-
tion of the hon. Member is invited to
the answers given to parts (a) and
(b) of Starred Question No. 2882 on
the 6th April. 1951. No scheme for
providing life insurance for irdus-
trial workers is under consideration.
Welfare facilities at present available
to workers are summarised in Chapter
VI1il of the Indian Labour Year Book,
1918-49.

(c) A statement giving the avail-
able information so far as Provident
Fund Schemes are concerned s
attached. [See Apvnendix XXIV, an-
nexure No. 421 Information regard-
ing other weifare facilities may be
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found in Chapter VIII of the Indian
Labour Year Book 1948-49.
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Di1sPLACED HARIJANS REHABILITATION
BoaRrD

[290. Shrl Khaparde: Will the Minis-
ter of Rehabilitation be pleased to
state:

(a) what work has been done by the
Displaced  Harijans’ Rehabllitation
Board that was sct up for the rehabili~
tation of thonse displaced Harijans who
have migrated from Pakistan;

(b) the. aumber of displaced Harijans
who have been provided with houses
and the scope of rehabilitation for the
year 1951;

(c) the amount of money which has
been given as loans by this Board to
Harijan familirs and the amount ior
tended to be given in future:
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(d) the number of Harijans who
have so far been provided with work;

(e) the number of those who are still
without any work; and

¢f) whether they are given any
trainjng in some handicraft or they are
provided with work only?]

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) The Dis-
placed Harijans’ Rehabilitation Board,
which was set up in June, 1949, has
been assisting displaced Harijans in
securing housing accommodation, allot-
ment of agricultural land, rural and
urban loans and employment. The
Board also organised a number of co-
operative societies and co-operative
groups of displaced Harijans.

(b) Separate figures regarding
bouses allotted to displaced Harijans
are not available. However, the Dis-
placed Harijan»' Rehabilitation Board
assisted about 3986 displaced Harijan
families in securing housing accom-
modation including mud huts and
tents. As regards the programme for
1951 for provision of housing accom-
modation, schemes have already been
sanctioned for the construction of
about 996 houses for displaced Hari-
jans in Bombay, Ahmedabad, Ajmer
and Beawar and the work of construc-
tion has already been started by the
Board. A scheme for the construction
of 352 houses in Delhl is also under
censideration.

(c) Loans are granted by State
Governments and not by the Displaced
Harijans’ Rehabilitation Board. The
total amount of loans which the Board
has helped displaced Harijans in
securing is Rs. 42.62,700. Of this rural
loans amounted to Rs. 37.50.100 and
urban loans to Rs. 5,12,600. No amount
has been spccifically earmarked for
being given as loan to displaced Hari-
jans as they are entitled to get loans
like any other displaced persons under
the general schemes sanctioned by the
Ministry of Rehabilitation.
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(d) The total number of displaced
Harijans who have secured employ-
Eerzntl ,;y’ith the assistance of the Board

(e) Information is not avallable as
the number of displaced Harijans who
have been able to find work through
their own efforts is not known.

(f) No training-cum-work centres
have been started exclusively for dis-
laced Harijans. They also receive
aining and are provided with work
where possible along with other dis-
placed persons in suclr centres.

GATES Oor SOMNATE TrmrLE

291. Shri A. C. Guha: Will the Prime
Minister be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the report
published in news-papers that the
Afghan Government have expressed
their desire to return the gates of the
Somnath Temple taken by Mahmud
of Ghazni,;

(b) if so, how far it is true; and

(¢) whether there has been any
correspondence between the Govern-
ment of India and the Government of
Afghanistan?

The Prime Minister (Shri Jawahar
Ial Nehru): (a) Government have
seen many press reports to this effect
mostly originating from Pakistan. It
ga;l also quoted by the Pakistan

adio.

(b) There is absolutely no truth in
the report. It was contradicted by the
Afghan Ambassador in Delhi. The
contradiction was broadcast by the
Afghan radio, the All India Radio and
ecirculated by P.T.I. The whole story
about the gates of Somnath Temple is
without foundation.

(¢) There has been no correspon-
dence between the Government of
India and the Government of Afghanis-
tan on this subject.
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‘The House met at Half Past
Eight of the Clock.

TMR. SPEAKER in the Chair]
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‘9-36 A.M.

REPRESENTATION OF THE
PEOPLE (NO. 2) BILL—contd.

Mr. Speaker: The House will now
continue the consideration of the
following motion moved by Dr.
Ambedkar yesterday:

“That the Bill to provide for
the conduct of elections to the
Houses of Parliament and to the
House or Houses of the Legis-
lature of each State, the quali-
fications and disqualifications for
membership of those Houses, the
corrupt and illegal practices and
other offences at or in connection’
with such elections and the deci-
sion of doubts and disputes aris-
ing out of or in connection with
such elections, as reported by the
Select Committee, be taken into
consideration.”

Prof. K. T. Shah (Bihar): When the
House adjourned yesterday, 1 was
referring to the desirability of having
this legislation, when passed, pub-
lished in the national language of
India, Hindi. and in the . principal
languages of this country as men-
tioned in the Constitution. TIf the
purpose of a legislation like this is—
and I am sure no one will question
that—the presentation to the mass of
the people, to the electorate, to the
sovereign people of this country and
enabling them to exercise properly

110 P.S.D.

8431

their right as citizens of this country
and to choose properly their repre-
sentatives in the legislatures, then it
cannot be emphasised too strongly
that they should at least know what
machinery they are working, how it
operates, for whom they are voting,
what are the rules and regulations
which guide them in this matter,
what are the functions assigned to the
several officers concerned, what are
the offences, if any, they should guard
themselves against, and so on.

One of the last interruptions that
took place yesterday while I was
“speaking on this point was with
regard to the question of time. It
was urged that there is now no time
to do this sort of thing. ' I am afraid,
these difficulties are raised by people
who do not fully appreciate the value
of preparing the electorate, and explain-
ing to the voters the problems that
are placed before them and the great
responsibility they shoulder of sending
proper representatives to Parliament
or to the legislatures of the States.
Speaking for mysell—and I hope the
House will agree with me—we should
not grudge the time required to do
this work, if we are to do it properly.

I hope no one would raise the cther
difficulty of expense. I say this be-
cause no expense can be too great, if
you wish to educate the people pro-
perly in the matter of properly exer-
cising their right of voting. Their
judgment must be formed and that I
venture to submit, is the purpouse of
such elections. The point was made
in this connection, and I entirely agree
with it, that the elections should bLe
as cheaply conducted as possible.
They should not be a burden to the
nation disproportionate to the :dvant-
age gained. Later on, in my _remarks.
I will come to this point dgain. Just
now I am referring to this possible
argument that there will be cxpendi-
ture invovled in accepting the sugges-
tion that I have made, namely, that
the legislation shoull be printed in
Hindi and in the principal languages
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mentioned in the Constitution. I for
my part do not think that the expen-
diture would be too great, in propor-
tion to the supreme importance of this
election. Not only is it necessary to
print and publish in all the languages
of India, as the Constitution requires,
the text of the Bill, but also add such
explanations as may be necessary and
which are sometimes considered
necessary even by experienced. can-
vassers, agents and the candidates
themselves. Lest this Bill should
become a pitfall, or the legislation
should become a source of confusion,
it would be the duty of the Mmistry
of Information and Broadcasting, or
other such agencies of publicity, to
see in good time before the elections
take place and the legislation is put
into operation, that the electorate is
made fully aware of the complexit
of the legislation and the methoq,
manner and machinery by which they
are to exercise their choice.

The purity and the simplicity of the
elections would be assured only if the
electors themselves understand the
gravity .of the responsibility they are
shouldering. I hope that this sug-
gestion of mine will not be turned
down, but that some effort will be
made to implement it. As usual,
follgwing the saying that fools rush
in where angels fear to tread, I
have submitted an amendment, knowing
in advance the fate of it. (Inter-
ruption).  Nevertheless, at the time
when it comes up, I hope some &ssur-
ance will be given in that regard,
which might make it unnecessary for
me to press it to its usual end.

The point I would urge is whether
you do iIn accordance with the
mandate of the law, or on your own
by executive authority, my urpose
would be equally served, so.long as
the largest possible number of the
electorate is involved in the elections.
It is not merely the written word that
will carry the information to the
masses.

machinery of the radio, broadcasting,
-the mobile vans, which can go from
village to village and town to town to
carry the message properly, and make
the electorate fully aware of the task
before them., If we use these suit-
ably, even the fact of mass illiteracy
in our country today will not stand in
the way.

Ancther point was made in the
course of the debate by the hon.
Mover himself, when he was speaking
on the disqualifications introduced in
this measure. I will speak " on the

10 MAY 1951

In this age of varied mean:J
of mass communications, we have th

People (No. 2) Bill 8433

qualifications _and  disqualifications.
later on. But the one parti-
cular remark of his which struck
me was this. We do not wish
Parliament to .be representative of
only some sections of the people; it
should be representative of all the
shades of opinion or the people 8 a
whole.  Speaking for myself, I would
suggest that the method we have
adopted in our Constitution and the
Bill does not guarantee that this
House will be a real mirror or reflec-
tion of the various shades of opinion
prevailing in the country, provided
each of them is in a sufficient quanti-
ty. That can be achieved only if
you had adopted the device of pro-
portional representation and not the
methods of siggle member consti-
tuencies with distributive and cumu-
lative voting, which I think would not
cater for a really fair and proper
election, so long as you have single
member constituencies and distribu-
tive voting. Unless and until youw
give a chance even to a substantial
majority by means of larger muti-
member constituencies, with cumula-
tive voting, you will always enable a
bare majority to secure a dispropor-
tionate representation in the House.
Even if you would not accept the
proportional vote by single transfer-
able vote, you would be giving a better
chance. 1 have submitted an amend-
ment on this matter. Of course, I do
know its fate (or perhaps I do) and,
therefore, it is not necessary for me tco
speak at greater length at this stage.

People do speak of their desire and
willingness to hold these elections as
freely and fairly as possible. If you
from the beginning or ab initio start
in such a manner that the prevailing
majority opinion will get a dispropor-
tionate advantage in the actual pro-
cess. this desire that all shades of
opinion will be represented would
become somewhat hollow.

I come now to the question of the
specific provisions regarding quali-
fications and disqualifications. So
far as the qualifications are concern-
ed, I am afraid no positive qualifica-
tions are laid down in the manner 1
would desire. A few months ago I
had the honour to move a resolution
in thls House, demanding that some
qualifications be laid down, At that
time those In authority observed a
somewhat sphinx-like attitude., and did
not commit themselves in any way as
regards the provision of positive
glualiﬂcatlons for membership to this

ouse

A distinction has been drawn and
I thlnk rightly, between the right to
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offer oneself as a candidate, and the;
right to continue tc be a member in’
At the point where one -

the House.
offers himself as a candidate I personal-
1y hold thc v.ew, very dennitely, that
there must be certa
fications which are necessary to ensure
that the business of the legislature—
which, under the theory of the Consti-
tution, as also

of suitability for the task
called upon to discharge.

they are

It is in this context that I would =

desire ~certain deflnite qualifications
to be laid down and I am quite pre-
pared tc suggest now those qualitica-
tions. At the time I moved the reso-
lution, it was not my purpose to lay
down any definite qualifications. I
was inviting the Government only to
accept the principle that it was desir-
able to have some qualifications, and
left it to the authorities concerned to
suggest them; and if they were accept-
able to the House, the House might
give them legislative form or other
avthoritative form which they
thought proper. That. unfortunately,
was not accepted. At this time, it
is necessary to introduce these defi-
nite qualifications, because there is
uo later opportunity possible wherein
we might be able to introduce those
qualifications.

One of the qualifications 1 would
like to lay down in regard to this is
that those who have served in some
capacity in public bodies should, of
course, be qualified. The Constitu-
tion lays down certain definite, posi-
tive qualifications, like citizenship of
India, age of discretion qualifying a
person for voting, etc. The others
are left to Parliament to enact. Here
is an opportunity when we can do so.
1 submit that those who have been
at any time in the past members of
public bodies, like the legislature in
the Centre or in the States, and even
public bodies like municipal corpora-
tions, district boards, town councils,
village panchayats, should be regarded
as qualified for this purpose: That
very experience has some guarantee
or assurance that the person who has
passed through that stage would be
competent to kandle matters of this
character, in fitness and propriety. It
is, thcrefore, but right and proper
that they should be qualified to take
up these respunsibilities. It was not
merely a humorqus hit when some-
body, criticising privately my motion
of last time, pointed out to me that
the grave mistake committed by me at
that .time was. to leave out present

positive quali-.

the responsibilities .
entrusted to it, is sovereign—is done .
by people who poussess some guarantee |
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Members of Parliament, and, therefore,
tney voted against me. I am not
cynical enough to believe it; but, at
the same time, lest that should be
really a mistake, I am quite ready to
repair the fault, and to assure that
those at any rate who are or have been
members of a legislature will not be
disqualified, however much they may
show themselves now to be not quite
qQualified for the purpose. Their past
experience would, to me, be a good
guarantee that in future, at any rate,
they would be responsible Members
knowing the responsibilities and dis-
charging them to the best of their
ability.

I have included not merely member-
ship of a legislature as qualifying for
this purpose, but I have included also
membership of vother public bodies,
like municipalities, universities, and
others of that kind which also give
them this experience of public business, -
and therefore give an assurance of
their ability to handle their respons:-
bilities pruperly.

There is another reason why I include
this membership as some even greater
qualification—without any disrespect
to this House—which I think ought to

. be valued very fully, and that is that
most of these, I am speaking subject
to correction but in my opinion most
of thqse. are voluntary public servants.
The. idea, the doctrine of voluntary
public service, social service, is so
important, in my mind, and the very
mentality of an obligation to render
public service free of charge is so
valuable in a democratic set-up that I
think we cannot value it too highly and
therefore we caanot give it too great
an importance.

Here is one way by which we show
our appreciation of such public service.
The other day I think it was the Prime
Minister himself, who, speaking ' in
some connection—I think it was in
regard to the scarcity of food at pre-
sent—insisted that students in schools
and colleges, and others of that kind,
should be required, even before they
8ot their degrees, even before they are .
allowed to take their degrees, to do
some public service which is accepted
as a real qualification to make them
social animals, to make them fit for |
the service of the country. :

Shri  Kamath (Madhya - Pradesh):
Animals?

Prof K. T. Shah: Human

beings are
also animals. i

Shri Kamath: Higher animals.
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Prof. K. T. Shah: I have insisted
upon this doctrine, I have recommend-
eda this doctrine wherever and when-
ever I had an opportunity to do so,
whether in educational institutions
like universities or in public com-
mittees like, for instance, the Bihar
Educational Reorganisation Committee
where 1 had the honour to preside
and where 1 have recommended offi-
cially that no degrees, no certificates,
no diplomas should be awarded until
at varying stages in their educational
career individuals have rendered, to
the satisfaction of the authorities
appointed in that behalf, social
service of some kind free of charge.
-Whether that social service is in the
matter of removing illiteracy from
the country, or in regard to public
health, or in regard to any other part
that the present society requires it
not matter, provided that in
talents and
aptitudes one is able to and one is
made to render such public service.

I think that ought, by itself, to be
a good qualification for work in a
place like this, or in legislatures in the
States. The attitude—I am sorry to
have to mention it—therefore, which
looks upon status of this character as
opportunities of aggrandizement, or
somewhat of a mercenary nature,
should be discouraged and minimised
if not avoided altogether, and the old
English practice of parliamentary
duties being perfectly honorary be
restored. It is said, and with very
good’ reason, that a good deal of the
real democracy or government of the
English people by themselves was
done through those Justices of the
Peace, who were honorary officers, and
remained in charge of the real local
government of the country for some-
thing like 400 years or more. I am
asking you here, in this House, formal-
ly and officially and statutorily to
recognise the value of social service
rendered free of charge. And that
nead not be confined, in my opinion,
only to students or in the.student
stage; it should be expected of us all,
‘that at some time or other, we have
been willing to render and we have
actually rendered honorary public
service, which, under the rules, or
laws laid down for the purpose, is
recognised to be public service for
which we have no material gain for
ourselves. I cannot repeat this too
often that. in the age in which we are
living, materialism is taking so great
a hold on our minds—on the minds of
the youth and the minds of the aged—
that we forget that this is not an
opportunity to aggrandize ourselves;
but that it is—and the electors as
much as the candidates must realige
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it—that it is a very grave and
serious responsibility that we are
taking up, taking up with eyes open,
which we should take up only after
giving some proofs, after giving some
assurances, that we are capable of
treating these responsibilities truly
as a privilege, which we have chosen
to take upon ourselves because we
have some fitness in the matter as our
past record shows. I therefore
suggest that amongst the positive
qualifications you should lay down.....

Mr. Speaker: Order, order. I find
Members are consulting each . other
more audibly than they should. Let"
them hear the speeches, or allow at
least those who are anxious to hear
them to do so. Consultations may
;ake place outside in the lobby, not
ere.

Prof. K. T. Shah: As I was just
saying, I cannot emphasise too much
the necessity of public social service
being rendered free of charge, as a
positive qualification for this matter.

®

If this is not enough, another sug-
gestion, which is perhaps not on the
same level in my opinion, but which
also would be some sort of a guarantee
in the same direction, is having been
a public servant,—even a paid public”
servant—in any Central or State
Government or in a local government,
or in semi-public bodies or corpora-
tions, like our universities. The very
fact that you have been a public
servant does make you see, first-hand
as it were, the needs, difficulties or the
requirements, of the administration.
Well, we must be all aware that when
we were agitating for our freedom, in
opposition to the then prevailin
regime, there was not that sense o
responsibility upon us that we must
have now. We were, therefore, pre-
pared to Indulge in slogans, to
indulge in demands, which we have
now found ourselves, when we have
come to power, to be difficult to
implement. We are not able to give
effect to them in the fullness and
quickness with which we used to
press them in those days of somewhat
scant responsibility.

I would say, now, however, that
that time is passed, that because we
are no longer living in a regime under
which the Indians had no chance of
coming to effective power and making
good their words. now is-the time
when no one should miss the responsi-
bility that is involved in the actual
task of the Government of a country
of this size, of this population, and
even its day to day administration.
The Opposition of today may be the



1

k7.2 Representation of the

Government of tomorrow;-and, there-
fore, those who are inclined to be

.critical, those who are inclined to be

very searching should also under-
stand that maybe they may them-
selves be called upon to make good
their words.” ‘And if they have no
knowledge, no experience, no under-
standing of lhe difficulties with which
the official world has to tackle, the
real administrator has to tackle, then
I am afraid their criticism would also
run the visk of being unreal and per-
haps unhelpful.” Being myself a
critic very often, I utter these words
with all the sense of responsibility and
understanding that I can command of
the difficulties of those people who have
the task of administration in their
hands, and whom we are very easily
led to criticise. They have, perhaps,
their own difficulties which we do not
understand. I, thereflore, suggest
that thos¢ who have been, and not
are, -servants of any public authority,
Government or otherwise, should be
also called for for this purpose.

10 AM. '

Lastly, in addition to these, there
must be required of each candidate
for the Central Legislature, and each
candidate also for the State Legislature,

. some knowledge of the official national
' language or the regional language as

!the case may be.

I think it is but
fair that those who come here should
understand each other. They should
speak in a language and in an idiom
with which their fellow-members are
also conversant, and should not utter
things which are absolutely un-under-
stood by them. A knowledge, there-
fore, of the national language, suffi-
cient to read and write simply in that
language and also, so far as the
Centre is concerned, for the coming
ten or twelve years, a knowledge of
English, I would regard as necessary.
Correspondingly in the States Legis-
latures, for any candidate I would
regard the knowledge of the national
language as necessary, as also the
knowledge of at least one of the pre-

vailing regional languages in States
where there are more than .one
language. "

[Mr. DEPUTY-SPEAKER in the Chair]

These States are ad hoc creations
without any
through them. They have been
created by administrative necessity by
a foreign regime, which no longer
compels us to maintain those ad hoc
units, illogical, unsuitable and utterly
unsympathetic to the sections of the
population which- perhaps only mere
accidents of history have made them
join up with these units. I therefore
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suggest that for the Central Legista-
ture, a knowledge sufficient to under-:
stand, speak and write in the official
national language as also of English
shoulq be required as a qualification,
and in the State Legislatures the
qualification should be a knowledge
in regard to the local regional langu-
age, at least one if not more,
besides knowledge of the official

national language of the country being
essential.

Lest I should be misunderstood, I
am not in this case making any plea
for reorganisation of the Provinces on
a linguistic basis. This is not the
time nor the place for that idea to be
brought in. I am, however, making

a plea for this: it is important,
essential and indispensable, in my
opinion, that the legislators should

talk in a language which their fellow-
legislators understand, and, as. some-
times happens in this exalted place,
let not people talk in a language
which quité a considerable section of
their fellow-members do not under-
stand at all. This sort of thing is
an anomaly of the past history which
I hope will be avoided and ought to be
avoided at the earliest stage.

The fact that we have got fifteen
years in which to build up the Indian
national language, namely, Hindi, to a
stage at which it would be the medium
of intercourse and the medium of
expression and the medium of official
conduct of business should. not be
regarded as a latitude, a long rope
so to say, during which we may utterly
neglect the possibility of building it
up. f you are earnest and sincere in
the sire to replace English by
Hindi, if you are sincere in your pro-
vision in the Constitution that Hindi
shall be your national language, if
you are sincere in that, and if you
mean hereafter to conduct Yyour.
business, whether legislative, executive
or judicial, in that language, then you
cannot begin too early. Here is a
case in which I ask you, I invite you
and the House, to agree with me that

-an amendment should be accepted by

which the qualifications should include
a knowledge of the national language
in the case of a_candidate, both at the
Centre and in the States. I hope
this appeal will not fall on deaf ears,
and I trust that the amendment I have
suggested......

Mr. Deputy-Speaker: Was not a
resolution stating that s me qualifica-
tions ought to be put in rejected by
the House as being impracticable and
impossible?

Prof. K. T. Shah: I have already
referred to that, and I submit that
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it is not too late—and it is not in my
opinion Irrelevant—at this stage to
make that suggestion. It is for
Government to accept it or not. 1
am only offering my suggestions and
1 am also aware of the fate of those
suggestions. ’

- The Minister of State for Finance
(Shri Tyagi): Does my hon. friend
want to cnforce some educational
gqualification?

Mr. Deputy-Speaker: He wants
linguistic qualification.

Prof. K. T. Shah: The hon. Minister
of State will not be too much in a
hurry to misunderstand. I am only
saying that a knowledge of the
national language is essential in addi-
tlon to a knowledge of English. - If
the hon. Mr. Tyagi speaks so beauti-
fully, because I have heard him speak
so many times in this House, either in
Hindustani of Hindi or even English,
then he can rest assured that he will
be qualified whether he has passed
any test or not.

Shri Rathnaswamy (Madras): On a
point of information, I should like to
know from the hon. Member as to
what yardstick he would suggest by
which knowledge can be measured.

Prof. K. T. Shah: I have given that
yardstick. You will ind it in the
census regulations regarding literacy.
There are various ways and means by
which you can measure it, if you only
have the will. Anyhow, I know that
my suggestion can be implemented, I
‘do not want to take any more time
of the House. I know that my amend-
ment will be rejected. -

The next point is with regard to
disqualifications. Here I would like
to state some particular things which
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